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() CFDIDCR2CIRIF/2016/131 daled Decembr 05, 2016 e A o0 5 Amount (£ in Lakhs) | Amourt (% in Lakhs)|
(1) SEBWHOICFOIDCRANCIRIPRI2 /615 dated Auqust 13, 2021 and e - i T e g e Terued, Subscribed snd Paickup shite copial o5 a1
{4 SEBIHOICFOIPCD.2PICIRIZ02536 datod Marh 8, 2023, a6 amened foni i s e (oleciely : - - March 3. 2023" (&) 270108 270:10°
o Tatal 2718 - Folding as on 23022024 S N i A B
ru cmvmany will raquw me BSE 1 provide the acquisition window for d xil,_ A Fa Shervani Ceneral Reserve 257188 297186
ey S e B o e s 1 B B w5 e RS | L ‘ Remarks ] ‘Surphus in Statement of Prafit & Loss 362105 562558
7. DETAILS OF PRDMUTERS sm\REnume AND INTENTION TD FARTICIPATE IN “IE BUYBACK Yoons} sharse Acxuked] (Hald 451“) ﬂ'l Toll o] U e a7 Fros Rseriss (A“Bl BE7301 €867 55
Y Vi Aeetg wnd oy persanswhoare | [Halding as on 01.04.2008" i 1o back o 165 o
in control Mtha Company, as on the date of the adJm-nud Board Mu«\mgw 3 ruuma-ym 202: are as follows [Total 14,580 | . [Hokding #s on 23.02.2024 ...e total paid-up. “Ms. eyt 687,30 886.78
UE Aenripte dirhoidegicy il ki A e bl s xill_Shamsiya Fatima Shervani Masmum amound permisie o the ufback iy
Date of Acquisition | Number of Equi Costof Acquisition | REmarks. loe] of tandalons nd Eansoadated smot BaTA:
o Tieny HoofEquity” | % alihe total squty (53le) snares Ataures | (Soi) Sale) ) “Caleulaiion in raspect o Biyback is done on #he basis of last avaiable Standaiona and Gonscidatad Audtod
No LD Lt (R 01 G2008" 117 I Company fof the year ended March 31, 2023
g as on 0104 . - E
[*mﬁfam fa e e 7 s?% sy | Total 1790 i - | Holding as on 23.02:2024 fsm'-mw ¥ 2,00,000 representing the value of defersd sheres
= 4 T o g i ims b noled that 3 per the provisions of Seciion G8(2)(c) of the Act i espect of Buybach of Equity
| MBS A LEhol e, phahir Bichl Mhuslats U hares in any Financisl Year, te (eforance fo 25% shall be ConsifuAd with raspect 1o the total paid up equlty
AL Date of Humber of Equity | Gost of Acquisition | Ramarhs shic eapeal i at Trsnciat year.
E: ik (Sale} shares Acquired | (Sold), (Sale) () d 2 i ™ s
66,555 ¥ 3 Company v
= fely Halding 25 on 01.04.2008" T B Opening Balance i Iho declaration as per Scheule 1- Clouse (x) of the rules is reasonable
E 78575 X 15032019 19‘53 457,500 Buyback of Shares Hm ne Board of Degclors of the Campany s respensible for
e 7 A35 Total 6925 = Holding as on 23.02.2024 Praperly determining the amaunt of capital payment for buyback in accordance with the Act and the
i 50,088 xv_Ashar Family Trust Buyback Regulafions;
12,718 ‘Bate of Acquisiion Number ol Eqully | Costol AcqulsTianT e ma!:mgsm\renquw Ini the afies afd prospects of i Company and forming the apinion thal ine
14,560 (Sale} shares Acquired | (Sold) {Sale) (%) ud f G year rom the data of e Soard Mesling
5 a0 P 0, : g L — i B o s s i
B 5 eclaration (5 signud by ai l6ast two diruclors of ihe company, that liw Board of Direrioes has ma
K] amily Trust 48,633 ALY A | BEICo0: __JRdimciekahons, ..., a full enquiry info the afairs and prospacts of the Cempany and has Tormed the opinion that the
[ 76| Saved Famiy Trust 55,300 [Tetal 2 Holding 36 on 23,02.2024 Company will not be renderad insolvent within a periad of-ons year from this dale-of Board mealing
) 7~ Sali Toba Farly Tt 54,645 xvi. Saaed Family Trust i frmang the oo, 1 laken ol sccoun e b, a3 e Corpany was being yound
{EA5 - Ecfosn ol Tnat 50,985 Daieof e ol By [Gost ot Aeauiion repr: unl
5 | At Pty TSt = sale) shares Aequired | ok (Saie) (0 4) Based e rugre s by the omgiany and otisi innation s ssplanatons Guen s us
5 ) {Saie) (T)
[0 Toaar Vo) B i T e L = WPIED t 11 bt Of U Knaufecge and el were naoessan f0f TS FLIRO5s, i repor Al we 18 ot
[T Shervan Erterprises Pt (1. Jas = oagmg P P - i awars of anylhing o mdicate that the opinion sxpressed by Direelors. R Bacta i e any of the
| Tebensraum fra Private Lintiad 503 L 3281 b s D i ot February
F s Total 49,308 = Halding as on 23.022024 23, 200018 inthe
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T 7 e P o T e ey s— TATA " 3 b
e ARoNER Nippon irielia Mutual Fund
AT, Cazr sty T THE TATA POWER COMI e
Bids are invited by “Neida Power Company Limited having its ’ :’?pum. Ientity No. (c‘m: L20320MH1215PLCAA0SST ‘Wealth'sets you free
registered office at Electric Sub-station, Kxnovlllldge Park-IV, ol +01 22 6665 4262 a-mail: tatapows Btatapotwor.éom Wabaito: wwtatapower.com . L.f I d. A M t I-. .t d
201310 (UP)" forp L e e D REMOTE £/a TG INECRTITTION 10 MEMBERS Nippon Life India Asset Management Limite
ﬂpﬂmu ﬂiﬁﬂ: 2;3?'4 ;0 %gg 22%21453?55'9 GWF’:M“ "‘f'":iw Of| o sevey gt e v L Condan ol (CIN - L65910MH1995PLC220793)
e o o oo eslsions Pt o Vet oy Srough sectonit maars . . N N
Wel's‘ Onmfmirnes i Bl OB Sa Y tunlen O (remoneecfing: " M 2 2 o Registered OFfice: 4th Floor, Tower A, Peninsula Business Park, Ganapatrao Kadam Marg,
D AR o : " 5 TR sl Lower Parel (W), Mumbai - 400 013. Tel No. +91 022 6808 7000 =
The Company reserves the right to reject all or any of the Bids or cancel | | He. Resolution Fax No. +91 022 6808 7097 » mF.nipponindiaim.com Record Da
Ihe bidding process at any stage withoul essigning any reasons | | Resoits don A February 29, 2024%
whatsoever and withoul any iabilty 7 Wieleris R eoied ety Trreocbon e i T AR Pama Coal Ordinary
For contact at 3 | Ordinary_| Notice is hereby given that the Trustee of Nippon India Mutual Fund (“NIMF”) has approved the following
mmm\em 4718804966. Head (Powsr Purchase) : g:mT"M'g Distribution on the face value of Rs. 10/- per unit under Income Distribution cum capital withdrawal (IDCW)
B e rdinary | option of the undernoted schemes of NIMF, with February 29, 2024 as the record date:
i Weshon Power il —
T v Refatoi Pa-\ﬂm:mmrﬂ Tetwasry Ta1a Paner DG Diskibuton Linied | Orinary £ Amount of Distribution] NAV as on February
i"”"‘ rening Crrp Name of the Scheme(s) & per unit)* 23,2024 ( per unit)
’a u s w Pw\'rr\mnmu) between Tom Power Trited| Ordinary '
and \hldhmmwm irrota 0 B T
HOUSING FINANCE Tl Aol P Tt e T P e | O Nippon India Small Cap Fund - IDCW Option 90.9539
INDIABULLS HOUSING FINANCE LIMITED Alakeano T3 - - - 8.0000
Registered Office: 5" Floor, Bulkding No. 27, KG Marg, Connaught Place, The Poslal Balot Notco (Nollw) i Jaiabe ot o wels ;‘;xﬁslmwcﬂ‘:m;\ Nippon India Small Cap Fund - Direct Plan - 103.1579
o e IDCW Option
3 E ] R H
Email: nomeloans@indiabulls.com., Tel: 011-43532050 , Fax: 01143532047, T Nippon India Focused Equity Fund - IDCW
Website: hlp: wwindiabullshomeloans.com tespetivey ) Opti 35.0469
NoTICE B 2013 el i ption 2.7500
For attention of the Equity shareholders of the Company ! it A e, 2014, (Fifes]), i i i - Di .
Sub.: TRANSFER OF EQUITY SHARES OF THE COMPANY TO INVESTOR sew\lnm ‘L: A'%%ﬁ‘e ‘S;zrﬁ?ﬁs r-liJEnnmsngz Board n( tui\lgaz?nwE;rﬂﬂlﬂmm Nippon India FO_CUSEd Equity Fund - Direct 46.6270
EDUCATION AND PROTECTION FUND (IEPF) el TLbing Reubuiene), Seoiticl Sancar i Corae o Plan - IDCW Option
This nolice is given pursuant to Investor Education and Protection Fund Authority wib e requrements presered by iha Milary of Corporate Affars [MCA) far noldng genersl - - -
(Accounting, Audt, Transfer and Refund) Amendment Rules, 2016 (the Rules’) as Nippon India Growth Fund - IDCW Option 114.0573
‘amended from time to time read with the various Notifications issued by the Ministry Aeineatbol = = .
of Corporate Alfars, Gowt, of India, from time o time. I a2, st Nippon India Growth Fund - Direct Plan - 171.4028
mat o e . K
The Rules and Section 124(6) of the Companies Act, 2013 (the Act), contain bl dchcimbaidibrme- “c":“‘.;”n’i“:*”"'“ IDCW Option 10.0000
provisions for transfer of all shares, in respect of which dividend has not been (\num.mhen(cb& s ransi figen! = = —
pel o camed for seven conssculvo years of mars, i the name of the lvestr | |5 i By st Nippon India Growth Fund - Institutional Plan 1149.2298
Education and Protection Fund (IEPF) Authority. Adhering to various g o . .
sl utin e Ruls, he Company nascommuricaled niviualy o e concermod D el Nl P i, -IDCW Option
shares are li tto Tt Ms = q 0 - -
claim their unpaid/unclaimed dividend amount(s) on or Delore May 22, 2024. i a1 G i 0 Gtoncly i o e ™ !nnmuzmp Wil ;;Income distribution will be done, net of tax deducted at source, as applicable.
s on Wachdsdy F ey am sha enton Y. i i i i i i -busif
Yearswise detalls of all unpaidiunclaimed dividends and full partiulars of ey et or the immediately following Business Day if that day is a non-business day
i ir foli - Clie wh wimxnu\ e b Hor Py o
B o vt e shores ool | Bisancixgiimen \mmwmmmmmmumsnnm .\snmﬁma@, Pursuant to payment of dividend/IDCW, the NAV of the Scheme will fall to the extent
Mlm N 26)21 During this: pariod, Mmbersalma Campany e share ioal or . . "
Company: wwwindiabullshomeloans.com. et Scurard ot o of payout, and statutory levy, if any. The IDCW payout will be to the extent of above mentioned
Sharenolders may note that the shares held both in physical as well as in|  [5F pobessl Distribution amount per unit or to the extent of available distributable surplus, as on the Record Date
Gematerialized form are liable to be transferred to the IEPF. However, such shares | | gosoqugrily s mentioned above, whichever is lower.
‘along with any accrued benefits on these shares, if any, can be claimed back from : ' . . . .
the IEPF following the procedure mentioned in the Rules. e RTA, for oyl i1 MCA Gifcuars it For units in demat Form : IDCW will be paid to those Unitholders/Beneficial Owners whose names appear
Shareholders may nolemauaﬂw.ngme provisions of the Rules, mecompany w\II T § e in the statement of beneficial owners maintained by the Depositories under the IDCW Plan/Option of the
be fssuing duplicat of the orginal sh & oridnd e i g Schemes as on record date.
pirposs o wnsfering them 1o 1 IEPF, upon which 1o arignl $are potdied N 1 N scss ot i X X X
will stand automatically cancelled. i, M. Jigyaea N Ve {Mmbarship s ECS 6458, CR No 5018 ox kaing her, M Miesh Dhablwal All unit holders under the IDCW Plan/Option of the above mentioned schemes, whose names appear on the
In case no communication is received from the concemed whether| | (Memburshue.FCS ST CPYa BELM) bl Parkh sl e i, register of unit holders on the aforesaid record date, will be entitled to receive the IDCW.
holding shares in physical or in dematerialized form by May 22, 2024, % br
ohallnkiate such seps as may be necessary to ransfer those shares and dividond e e e e T E e T RS 10 e e For Nippon Life India Asset Management Limited
o the IEPF following the method prescribed in the Rules. - M e DN R alaPUNEECorT, d o (Asset Management Company for Nippon India Mutual Fund)
‘Shareholders having query in this regard are requesled o contact the Registrar | | ofid Liméed, where s, E Mumbai Sd/-
and Share Transfer Agent of the Company, KFin Technologies Limited, ;‘*gfﬁ;gf&g:g?gﬁ;gm“mwr s ¢| | February2e,2024 Authorised Signatory
Ms. G Shotha Anand at Selenium Tower B, Plot No. 3132, Gachibowt, il it
Financial District, Hyde 032.Toll Free: N :dl an. m MN m ar\d 022 2400 7000 of send & Tequest fo Ms. Paliavi Mhare, Senior
e-mail: einward.ris@kfintech.com. Marsager~NSOL Prosioent- m
For INDIABULLS HOUSING FINANCE LIMITED cainy] vole IAIDUQH recriie -0y, By order of the Board of Directors GOOd gEtS
Sd- For The Tata Pawer Company Linited
Place  :New Delhi Amit Jain Vishi 8. Pasal
Date  :26.02.2024 Company Secretary & Compliance Offcer| Elm r’?m;;;‘:uzm Company Secretary Mutual Fund investments are subject to market risks, read all scheme related documents carefully.
ce: bun S No. 7021
Rl = e e e gl St wi o O e e et Shoi ot o Pose st S Sy danaeeacat
S Eomplaiod il e rowsions of e Coparied et and i ¢ Ve ressonsily e Covparrs %,ﬁ@;ﬂzm ot ;SFJ“?%;‘S’*E;%Z nasdty m;,w; e ul ":: such Equity Sharsholders should ensure that the o e hA ity Sk et
ia purpDses of ascapian £

5 INEnied Solely 1oF your nfomabon and for e purRase Of ICIVSION of T e 2t in e oty Elcibie Sharahoiers ars (6qUsste 1 Gonsul v raspecive SIock Jans B Jor e o quity i o , e Elgors Sharehuidar berg s Non Raslient

Announcemant and Letter of Offer for buyback of its share by the Company which will be filed with the l«ﬂm i aler | bank mnnmmlml

Ragistrar of Companies , Sacurities and Exchangs Baard of india, BSE Limited, the Nations Sacurities | 137 o m:mhmm 2t N‘E ﬂw"s‘* of e BSE """“9"“‘*""9""“‘”“

Depositony Limited and Central Dapository Servics (ndia) Limiled for el purpose th\qummmm 155 :‘:;::s:“ A P P ik e kil Bt !raNrra\manp«ovnamamumasmzmuywsmmnpm 16 case the Eligible Shsruhnlﬂ!rmdhg

B e s """’" e kT i et el dm;cu\:ewany othar Compact auiborty ruv;nsremm S 5 WA Toshet o Ui 5 SRaes e o i s e St o oo byt o Thngm ihe Elgbic

mfﬂrﬂ umnmmm th ithout . uwm.l o DvlL anh m\am this raport . H i N by Foineia e WS O Wty i Cicpoplste o s

Choud haﬂnn‘ns‘xmed e b e et i i St st srr;yh;‘nhty ey A e e ot tha valk Equly Shares accaptad undsr th

i SRR EeF i Reas Raus i 128 The Bibark from tha Eigible Sharsholdors who dre msrldnmx outside India including fore Biybac

beodies (incuding entwhie OVErEaE COrporate bodies), fonkign PoFIfolio Myvestons, non-res IN IM@M‘ "
For P Tarden 8Co bodies (induding a i i i * ‘i B subW) el PG st skl o 'ﬁ,f..’:.i.:‘?.:;&‘.t?#,".?,‘;‘ﬂ':"‘f {aiuepllnaWJ s no enciosed slong it tender foxm. e
g Ragiwm:?i:%Wmmé lhemw'dfr lfaﬂ \vwme Tax Acl, \W and regulatons. Yrﬁmwd thareunder, 4&5 Eﬂpfﬂ\lr::bﬂe. ‘ind! sharahokders, as applicable, under the Buyback are \lahla tu b rajecled.
also subject to of suet als, i a0 the extes
e necassary o reaued o concarmad s aa:: . b w0 RBI under | 12.13 SETTLEMENT
P Sin the FERA and the rules and ragulations framed tharaundsr, § any. 1
Sy Membrshin e, 9394 | 1210 L, i Upan fnalizafion of the basis of sbaptanos 5 par Buyback Regblslions:
Place: Kanpur Paner pastelines , Tor remtiance of Tncs , shatl e s vy 1 el Ararmtars ond e e Elock bioker a rades inthe sacondary
., gw which the Eligible shareholder place: bid. markel
TRaly 1B 1z hotdin W fom b The Company will pay the sonsidaration 16 the Company's Broker ihe wil traisfer the considsration
1. RECORD DATE AND SHAREHOLDER'S ENTITLEMENT & P 3o A pertaining 10 ihe Buyback o s B g,
Ly Tateg e YN of Wrsugfzz\) “W'*x‘;\ﬁjﬁmﬁgwx&mwan:ﬂhﬁﬂz L under the Buyback would have fo do s:uldlhrﬂmughﬁmnv Napecis Sehos Ny by giving the- oty "‘w enuily shares. ecopiad undor o Buyback. he Cleanng Corpotalon will make directfunds pay.
erencktor wha i b skl s ApATE b Bl of Eauty sfes ey Itend o fnds uncer 1 Bioack n\mame o T onl Sl i3 o i R ser Bk o e o eears e
" v’ i e who o
12 sty o BytockRegtons, o g o 1 o o8 Thee it e, 2 skt ik any soasons, tar the amoun payabi o 0 Elie Sharonoides wi 5o ransterod 10 15
with ¢ fations, with i i b
the recard Dale and ihat in the case of receipi of 3 request fram any Eligible sharsholder i receive & opy o Thekindete m&"%}:‘,’ Su‘g‘“;fy‘;{a‘gﬁ‘i;‘f@g:@“}ﬁ%ﬁﬂg&fmﬁ‘ﬂﬁ:’eﬁ‘;’;}e ' Forthe sl starencers hking ey snass uhyslcal o iy it ki b aiver
of he leiter of ffer in physical form, this same. shall b= provided e srporabon Limited (Clear o s for.
113 The sguity shares 1o ba bought bick as part of th Coepoiatitng. It . ‘accourt
(i) Resorved Category for Small Shareholders (as defined herein besaiv) S B ol Scsou e Pekt el Sompae swmn“mne o e 4 1 case of certain dlient ipes, is., NRi. forsian cliants, stc. (where ihere ars.spediic RBI and vlher
i), Eatonal el ek dhastiocune Uﬁsr {the "IDT"} instnictions shall b iniliailed by tha shasshalders at souroe dsnusl!m JedUAEry paUreTTEeYe penaling By e o oot W o gt fecks ool s el i
5 ¥t dearwg funds pay-tut would be givan to their respective Stock Broxer's sefilement accounts for releasing the
Bets L bl S Sl o i e i o s b s B i i W i sam o e respectue Elgble Sharahiers cecount. Fo tis purpase e ol (pe detas viouls
highest trading votume a5 on the Record Date, of not mare than T 2,00,000(- (Rupees Two Lakhs aniy) for confirmin Euﬂ aicn o lisn: Details of shares blocked in the sharsholders demat account shall be be colloced ol brcdnkrslin bl oy i
15 \FI accordance with ngula‘mn 6 of the Buyback Regulations, ‘5% (Fiflaen psmsﬂ:‘) of the nmer of Elm\ty provided by the target cnpomlomxx the. CVCGNQ Corporabion. mechanism prescribed by BSE and he Ciearing COmOl-’l'Oﬂ Troen bime 10 time.

Shares, which the Company propeses 1a Buyback or such numiber of Equity Shares entitled as per the a 12t Fo . sarh e g
shir:bﬂldmgviimiﬂ Sharehoiders s on the Record Dale, mlnhevar\s higher, shall be reserved for the 4 ofo ‘orderfbid by custodian. The analam’nermnrm ¥ reject the orders mﬂgln r thas the closing & Details in respect of sharehoider's entilement for tender offer process will be provided 1o the Claaring
‘Small Shatehokdess 4 pan of this Buybasck of rading hours on the [ast aay ‘of the lendsring penod, Thardaller a0 Lo lrned Orders. shall b E‘ﬁr:j;nﬁ gﬂmu:;iﬁmmm d mg::fﬂ%f;ﬁ:ﬂ‘vﬂ the ipell ﬁg&ﬂﬁﬂﬁ;‘gg

b Dnmmmmm;wmmwé;mm fepritietint ot bk Al e m'ﬁsms"mﬂ B e R b et gl bocket anarcs menioned in e acoepiea D Wil be raste=d 15 he Ciea g
for aach Efgibl biase Share: € #d, the Siock Brokar shall provide & Transaction Ragistration Slip ("TRS") generated g bl
shareholder on the Record Date and the ratio 0!’ 1h€ Buvhad zp‘plvcabls 'm the: Gah!l]my lo which such by the. IM m f0-the Elgibla Shareholder, Thir TRS will contain the detars of the arder £ In the case of inter depasitory, Clearing Corporation will cancel the excess-ar unaccepted shares in
SharaoRr Bolonge iuhmmed e D mater: ugmmunnu;nmma 10 dhent 10 1 uﬂmbemlEqu!\,ly Shotestndeced irgat deposiary. Sourca dapasitary Wil nat be abis to ralsase e lian wihout a relzase of iniar
i i in case of o recantof 1 compign orm ¢ documents, but receipt epesitory Tender Ofier (1DT") message frm target depasitory. Further, reisase of IDT message shall
"z "’m”"’mw""“wm“‘”’“"“B“V"'C""eg“"’“""" Jiavoss o snaury al 1o S e °‘:j’” sna:ds in the accourls and o vaid bid Biding Sysiam, be s by trgel sy einer based on canvelalion request eceived am Cleating Corporalon
: o bud By 1 have o matatmlicaly gopsiatad or i Wit 4 sccapddat e rscomed o i Coripany ot
mm’:ﬁﬂ‘ﬁ;-m“ﬁﬁ;,ﬁ xﬁ;t“gsﬁ;;*(;ﬁg.[?:::mm, S e e 0 doiio vt i caso o dsmmﬂslw.ad Exuty Snares, suonlon of m jendsr omand TRS o the Reqlivnr o the Buyback. pgthe T i
under the Buyback. In case of joint marfhu\d\nq 1hs Company wil dub (ngalhet me squity shares hieid In miw;fx ko _‘d‘am Wd ng ?Mum:f :p: g-nnv;:: Eu:gl s ;y’g‘h Tl e 0 unaecepted Biock. shamei 0 1 demat Account of the sneleho\oer F'o'si
aa her the: PANS of thi hiash o i i
o for E bit quanity, sourca ol he securles a3 por the gy
! mmmm”fmm PAN is fot avsilsbie, the c‘.’,‘...p;..y b % il Shortintery i g s o o ma deposiiey participant e “0P") acsount rom argel dogosioey & orthe sxient of o o o
of ames of th sl hlcrs a1 < o ach oca o
e of o iHJﬁl'ehmd & enica Toe anareheding of cinaas bwaators et o W oereion aitached wih the DP;Gmaum B seri e e ocely O oo his o ecommacet gf 5 2 that thel dopository il ine e,  any, marked
Ronds et 5ot S AP ot Yl oot SAb ] 1 B 08 Isgether o detoemini e i leased o ack,
Salgoryand il oo Consdred eparlo. ahar nece ety S re e or v Bl Sharapcdors Wil be i 16 pw by Cledni Corpermion. ino sy vansts b The company's broker would also ok i pted
)
m;nlvaraudlrﬁm&ragam e Uniter e Buyback
oo SRR S BRI e e e S i I —
r sccapiing tha Equily Sharss tandarat on the basis of aniitieman, the Equity Shares o bo » - i ?
back, if any, in one calegary shall first ba accepted, in proporiion to the Equity Shares tendered over an Haany, will be kg g‘m"‘c“n’;"‘:ﬁ:gﬂ;ﬁ;zﬁ*r&;ﬁ&gﬂﬂig‘pﬁs"““'m i i .“'“"CD‘,'J;:"‘;,‘%?,;‘:
sbove ther ”ﬁ‘mm‘!’.‘; ofer %uu& s-ﬁi’“ﬂé’.‘ﬁmm bas 0o i Viercanse e e W) Elgliie:Stiaceholders shek sien.pavide ol lvsint dOcumocts, whih sed skesasiy 15 wisird it diphbepbond y o BSE
sharsholder in ) ) 5
118 The pericipation of Eligible \ohar, Eligibl il can chagse fo (i not linited to): (a) ey i fattomey, Il any parson olhet | E\’g\bic snsrcham':-swha nien o pariiosty in e Buyback should conaut v]hs\rvesp&ﬁ\w Slock
BARICoaS 30 oL chih Vs o SHGIon 10 D SeLCBIGH Ut B ‘BUyback of ey may choose nat to i, and
patic Eig\nglt Sharehokders way aisa vsr\aev apantof lnw ‘entillomént. Elible Shasehokiers also have (including board andior ganeral meeting resoluton). . may be eog incluging by the Siock Broxer upon mﬁﬁéu-w:-amﬂmﬁw Tendénng g Eqwaham
e hite B tandidg 0w paricioate in the snortal | 12,42 oy holding Ea i T e b sk e sarmacion Th P act sl et T sy e Ly
nr:meammnwmmpmm ot aerme chve & Ehohls if any. o i ‘;s iding Equly Sharosin physical [nj;yz e 1lly5\n o pamcf\gzm in %Buwla‘jnk thop {inchudi mkm“, and Lof such Eptoibia i e
) il are urged to have their st Bléﬂ dematesalized 30 as 10 be abie (o freely Transfer them and panticipate o i L th
o Iendes Equity Shares n the Buyback S b et Ll Ll bbb bt gt e ikl dy 2 i nlsaditat gt il
1110 The maximum tender under the Buyback by am arsholder cannot exos: numbar of Equity physical i bl She der the Buyback
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